
central ADniNIoTRATIUE TRIBUNAL
princihal bench

NEuJ DELHI

Plisc. Petition No « 2422/93

IN

Uriginal Application No« 682/93

-7

Date of Decision; 6«9.93 f

o*L« Sobti

Union of India
others

Uersus

Eor the-Petitioner

Coratn ,. : '.. 1. . :i'

applic ant

Respondents

Shri G«d* Gu^jta

Hon'ble i'lr* J»P« Sharma» I'lember (3)
iiHon'bls f^> B»K. Singh . Memoer Ca;

( By Hon. P'lr. J.P. Gharma, I'ieraber-A)
Budginent Ural

The applicant has mo\/ad Hisc. Pecicion i\io. 2422/93

stating that he has been giuen an assurance by the

Secretary, (Medical and Public Health) Delhi admini

stration to consider his yriev/anca for uhxch he has

filed this application. He has also bean told by the

said aecretary that as his matter is pending before

the Tribunal, no effective order can be passed in

his Case. The learned counsel therefore, requested

that the petition be alloued to be uithdraun.

2. It is an admitted case. There is no need now

to list the matter before Deputy Registrar on 13.9.^3.

3. The application therefore is dismissed as

uithdraun xith the liberty to the applicant tfc
any

assail/subsisting grievance in accordance uith lau.
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